CENTRAL ADMINISTRATIVE TRIBUNAL i
PRINCIPAL BENCH
. NEW DELHI

O0.A. . No.. :.2122 of 1991 Decided on: 24.2 98
P.N. Luthra & Ors. Applicants
By Advocate: Ms. S. Janani)
VERSUS
U.0.I. & Ors. . Respondents
(By Advocate: Mrs. P.K. Gupta)
CORAM

HON'BLE MR. S.R. ADIGE, VICE CHAIRMAN (A)

HON'BLE DR. A. VEDAVALLI, MEMBER (J)
1. To be referred to the Reporter or not? YES

2. Whether to be circulated to other Benches
of the Tribunal?NO

/,Q%, Lo,

(S.R. ADIGE)
VICE CHAIRMAN (A)

o



CENTRAL ADMINISTRATIVE TRIBUNAL
Principal Bench

0.A. No. 2122 of 1991
)y:" .
New Delhi, dated this the Ak - ”‘“5’“0‘7 1998

HON'BLE MR. S.R. ADIGE, VICE CHAIRMAN (a)
HON'BLE DR. A. VEDAVALLI, MEMBER (J)

1. Shri P.N. Luthra,
Senior Foreman,
RSSD Workshop, COD Delhi Cantt.
New Delhi-110010.

2. Shri S.nN. Sharma,
Foreman,
AE&S Ordnance Depot,
Sha kurbasti,
Delhi.

3. Shri Hari Chand,
Sr. Chargeman,
1, Sub Depot, CVD, Delhi Cantt.
New Delhi-110010.

4. Shri Mehar Chand,
Chargeman,
ESG Workshop, COD, Delhi cCantt.
New Delhi-110010.

5. The Ordnance Technical Assn. (Non-1Ind)
(Regd. No.958) through its General
Secretary,

Shri Kewal Singh, Office Office,

Gautam Niwas,

A-2/372, Sector-8,

Rohini,

Delhi-110085. «+«+ APPLICANTS

(By Advocate: Ms. S. Janani)
VERSUS

1. Union of India through
Ministry of Defence,
New Delhi.

2. The Adjutant General,
Adjutant General's Branch,
Army Headquarters,

DHQ P.oO.,
New Delhi-11001].

3. The Master Gernal Ordnance,
Army Hqrs.,
New Delhi-110011.

4. The Director General,
Ordnance Services,
Army Hqrs.,
New Delhi—llOOll. -+- RESPONDENTS

(By Advocate: Shri Harvir Singh proxy
counsel for Mrs. P.K.Gupta)
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